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Cent

ral Administrative Tribunal
Principal- Bench. —~y

"0.A. No. 434 of 19938

. New Delhi,.-dated-this..the..12th..December,. 2000

HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (4}
HON BLE DR. A. VEDAVALLI, MEMBER (J)

Shri Maha Nand,

S/o late Shri Govind Ram,

Mew Dzlhi-11000

.R/o 281, Aliganj, Lodi Road,

3. . .. Applicant

(Applicant in person)

the Sec
Ministr
Employm
Nirman
New Del

Verzsusg

1. - Union of India through

retary,

y of Urban Affairs &
ent,

Bhawan,

hi-110011.

2, Directorate of Estates,

Nirman

New Del

3. Medical

Bhawan,

hi-110011. V

Superintendent, .

Dr., R.M. L. Hozpital,

New Del

hi-110001. - Requndents

{By Advocate: Shri Rajeev Bansal)

MR. 5. R. ADIGE,

" ORDER_(Oral)

YC (A)

Applicant impugns  recspondents” order dated
3.12.97 cancelling allotment of Quarter No. 281,

Aligani, Lodi

father Shri G

regularize the

Road, HNew Delhi in the name of his
ovind Ram. He zeeks a directicn to

aforesaid guarter in hiz name w.e.f.

23.9.96 with censequential benefits.

2. “Shri Vijay Mehta appears and has sought

for permizzsion

fermission wa

G

withdrawn from

to withdraw himself from the 0.A.,
granted and his name iz ordered to be

the 0.A. We have heard applicant who

“L ,




ieappeared—in. person..-Shri Ra jeev -Bansal appeared on

.. -.behalf of respodents and has been heard.

- 3. . Shri-Bansal has invited our attention to

AR e

the ch’b!eVSupreme Court's order dated 6.8.2000 in

C.A. No. .1301404/90 Union of tndia VYs. Rasila Ram

& Others setting aside the order of the Full Bench of

~ AT el
the C.A.T. holding that Section 13 (1)(v)Ldoes not

confer jurisdiction on the Tribunal to go into the
legality of the  orden passed by the competent
authority under the provisicns of the Public Premises

(Eviction of Unauthorised Occupants) Act, 1971,

4. "As the aforesaid impugned order dated
3.12.97 has been passed under the provisions of the
PP  (EUO) Act, 1971 we find ourselves unable to

interve in the matter for lack of jurisdiction.

S. According!y this O.A. is disposed of
leaving it open to applicant to seek such remedies as

are available tc him in accordancs with law, if so

advised. Interim orders, if any are vacated. No
costs.
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(Dr. A. Vedavalli) (S.R. Adtj
Member (J) Vice Chairman (A)
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